
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

I O.A.No, 2269/93
. New Delhi this the 26th Day of November, 1993.

Hon'ble Sh. B.N. Dhoundiyal, Member(A)
Shri Pyare Lai
S/O Sh. P.s• Thakur,
R/0 Railway Quarter No.JQ/b-6
Basant Lane, New Delhi.

Kumari meena Thakur
Booking Clerk,
R/0 Railway Quarter No.JQ/B-6
Basant Lane, New Delhi. ' Petitioners
(By Advocate Sh. S.K. Sawhney)

versus

1. Union of India
through
General Manager,
Baroda House,

^ New Delhi.

D.R.M. Office,
Chelmsford Road, New Delhi. Respondents

(By Advocate Sh. K.K. Patel)

ORDER(ORAL)

Applicant No.i retired as Staff Car Driver
and Applicant No.2 Kun,ari Meena Thakur, his daughter is
working as Booking clerk in the Northern Railway.
Applicant No.l was allotted Quarter No.JQ/B-6, Basant

O Lane, New Delhi and Applicant No.2 applied for
regularisation of this quarter in her name after the
retirement of her father. The representation was rejected
vide impugned letter dated r q qt /aea 8.9.93 (Annexure A-I). The
following reliefs have been prayed for:-

(i)

Appfica^?" e"/ o^
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(ii)
DCRG dno^^ ^ release thepCRG due to Applicant No.l alongwith
interest at market rate. ^igwirn

respondents to release
passes illegally

Quarter non-vacation of Railway
(IV) Grant any other relief that this
f\r\ 7?°^^ 5 Tribunal may deem fit.(V) Award costs of this application.

In the counter filed by the respondents it is
stated that Sh. Pyare Lai was allotted Railway Quarter
No.JQ/b-6, Basant Lane, New Delhi and retired from Railway
service on 31.3.1991. His daughter Kumari Meena Thakur
was appointed as temporary Booking Clerk on 1.8.1990 and
was regularised only in October, 1992. She was given
sharing permission vide Respondents' order dated 3.12.1990
with retrospective effect from 1.8.1990. she was not
drawing H.R.A. w.e.f. 1.8.11990.

I have gone through the records and heard the
learned counsel for the parties. „y attention has been
drawn to para -2 of the Railway Board circular dated
15.1.1990 which reads as under

n been allotted employee who has0 from serElcJ S? 'diL
his/her son, daughter StfS ^
father may be husband or
accommodation on out of fniE k • railwaythat the said rllatLl Provided
employee eligible ^ railway
and had been sharinS^o^ ^ accommodation
retiring or deceased ^^bh theatleast^ six mEn?K^ beforj^
retirement or death anH L ® of
H.R.a. during the n(=T-iJ!a olaimed any
^®^^^ence might be reaula^tEof the eligible rtlltfon it ^be name
eligible lor reiUlnot at i-y.
higher type. In othe? SasEJthe entitled type or a residence of
he allotted." ^^P® "ext balow is to
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111 this case the temporary service of
A"), licant No. 2 was followed by regularisation an ; even as

temp, rrry ser/ant she was eligible for allotment of
Railway quarter. It is also admitted that she had take.i
required sharing permission and was not drawing H.R.A.
w.e.f. 1.8.1990. I find no reason why the authorities

should not have regularised the quarter in her name. The
O.A. ic disposed of with the following directions

NewD Ih shall be regularised in the name
Applicant No.2 w.e.f. 1.4.91 on

pa^r ent of norma rtrt.

(b) The respondents shall rel'ase the DCR^
uue to Applicant No.i alonqwith
interest prescribed under the rules.

(c) Tie post-retirea- It passes shell be
eleasec to Applicant No

immediately..

1 be implement -
pie e:-ably uit.oin -period of one month from the date f

communication of this order.
-here shall be no orders as to costs.

(B.N. Dhoun\. r 1)

-Member (A)


